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Central Administrative Tribunal 
HYDERABAD BENCH 

.OA.NojNw ............................................................................................ 

................. 13 ec.......  ........... .................L......,.......(. ....... 	pplicant(s) 
Versis 

i.. 	 i?.L .di. 	.3..espondent (s) 

Date 	[j/, 	Office Note 

17. 2.92 

Orders 

This is an application filed by the 

plicant under Section 19 of the Admini-
rative Tribuna1s Act to set aside the 

srriissal order dated 17.7.1990. 

The applicant was working as Telecom 

)ff ice Assistant at the relevant time:. A 

:egularepartrnental ànquiry (lad been 

:onducted against him.wen The disc iplinar 
JzJc'2tt 

uthority had passed the orders -eta 17.7.90 

	

(Annexure-I) dismissing him from 	:ser_ 

rice s  As against the said orders the 

ipplicant seems to have preferrqd an appe 
?flCnJ 

)fl 16.8.1990. the said menorandum before tm 
:he. competent authorit>nnexure4 of the 

)aper book. Eventhough the appeal hdbe 

s4a& as early as in the month of 

%ugust, 1999 tN said appeal seems to b 

;tiil pending before the appellate author 

½fter hearing Mr.TPV.Subbarayudu, Advocat 

or the applicant and Mr.N.BhaskaraRao, 

vocate for the respondents tS-feeL that 

.t would be fit and procer to give àppro 

)riate direction to the appellatà author 

;hile disposing of this OA. 

1-Jence we direct the aippellait  

authority to dispose of the app7 

applicant file in the month . 	the'  
ithin 6 weeks from the da. I 

	

. 	be ¼13 	 N"4 	 •s1'jcant \41 ll 
this orderA If the 	

jounal freS 
e aggrieved by thw(th1 Tt 

appellate authaw. 

atlibert7 	— 
in accp_e 

(P .1.0 

- 	

•1. 



It 

- 
CiNt1VL AlflhlU 2RAflflLtZLUNhL }rZCERiMAD .SWQI At UYElLftS,BAD 

0.A.41-40. 127/92, 
Date ot Orden17,2S2. 

00 Applicant. 
and 

\,V Union of indio, re?.. by 
,F i -. Zxctary to Govt4  of Xndia, 

.apt, 
h
otTeleconttnunicationt. 

6ncr Ehann, New telhi-1.. 
2, chief General flerneç3er. Telecnanun±cations., 

Hydecahadwi. 
3. The Telecom IJist.tlanagor, Vijayaw&2a - 050 
4, the £iyisjon4 £hgineer.flones (earn) 
0/a The elecorn 1)1st, Hat*get, VijayaQbde-10. 

MUM4pM4 

1-5  

,, Respondents. 

Voz the Applicants lit, TJ.V.zubba Rsyudu. Advocate 

For the. hespondcntts Hr ,Ueru Shas3cat hcIo. Addi, CGSC, CPZ.Hyd. 

T}m 110$' EZE flt.t. ctwJrntAseEliAR REt&Y : MCHTSER(JUCL) 

The tribunal made the following Ordor: 

ThiC$n epplication Lilt by the applicant under 
section 19 of the AónSnistrati'Ve tribunals Act to set aside the 
dintsral order daSd 17,7,1990., 

The applicant. was working as telecom Office Mtisthnt at 
the relotant time. ?-rogu1ar deptirtnenta1 en'uiry had been conducted 
Sainst him. The cUsciplSrury authority had passed- the orders 
dsted 17.7.90 (Annexuto-l) dSsftissincJ him from service. As &joinEt 
the said orders the applicant seems to hae .preferted an appeal an 
16.8,1990. Cbpy at the said Melror.andum of appeal preferred betore 
the conpetent authority is Annexure-4 at the paper book, Zventhougb 
the appeal had been pre*ferkd as early as in the mottt of Au;-ust, 19900, 
the said appeal seems to be stiii pending betore the appellate 
authorIty. After heating Mt,2',P,V.5ubbnyudu, Advjcate for the 
applicant and ?Lr.M,bhaskara .flo, 	 for the tesponcts 
we feel that it would be f it and proper to give appropriate direction 
to the appellate authority dile diepo-sing of this O.A. 

Hence we direct the appellate authority to Gispoóe of the 
appeal of the applicant filed in the mortth ot August, 1990 within 6 
weeks from the date at receipt of this orcier it the ean* is not already 
disposed at, It the applicant continues to be agçrieved by the orders 
passed by the appellate authority the applicant will be at liberty to 
apptcach thi3 tribunal afresh: in accotdance with law. 	- 

TRUE . 	• • 	- 

d 

	

- 	 Co4t Ct em- • 
'cntraj 	
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a) 
1 c Thp c;etery,Z9 ipçp Io india, union of India, 

I 	

PttbTeltttniitcjatjona, bancher LThtvan, h%w telhi-j,. 
tThe cbZef Qerj qG1D#r, TeleCcrnmunicationzt,  yderØbzd-1. 

L4he\Tclecom 1jtt. t4enncjer, VSjaywada- 050 
*btt visional Lnqireerl •tlonet; (ftcbn) 0/0 The Telecam itt. flanager, 

Vijyawnt1a..' 
coyto I1r,.P.V. &uhbanyucu, %cfV0cat0# Sleek 16/5 Xrupa Anan *fl? nttsp narzdb-sgh, aLilcsuda, Hyc-47, 
copy to !t.Neram I3basjc4r rso, Addi, 
apate copy. - 	 * 
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CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABA 

O.A.N0. 127/92..-" 
Date of Qrc5eri17.2.92. 

Between: 

B.Lakshmipati Rao, 
40 	Applicant. 

and 

Union of India, rep, by 
1. Secretary to Govt. of India, 

Dept. of Telecommunications, 
Sanchar lihavan, New Delhi-i. 

2, Chief General Manager, Telecommunications, 
Hyderabad-1. 

3, The Telecom Dist.Manager, vijayawada - 050 
4. the Divisional &tgineer Phones (Acifin) 
0/o The Lelecom fist, Manager, Vijayawada-10. 

For the Applicant: Mr. T,P.V,Subba Rayudu, Advocate - 

For the Respondents: Mr.Naram Bhaskar Rao, Addl. CGSC, CAT.Hyd. 

CORAM: 
THE i-iüN' BLE MR.T • CHAN&ASEKHAR REDDY : MEMBER(JUDL) 

The Tribunal made the following Order:- 

Thisan application filed by the applicant under 
Section 19 of the1'AUninistratjve Tribunals Act to set aside the 
dismissal order dated 17.7.1990. 

The applicant was working as Telecom Office Assistant at 
the relevant time. A regular departmental encuiry had been conductet' 
against him. The disciplinary authority had passed the orders 
dated 17.7.90 (annexure-x) dismissing him from service. As against 
the said orders the applicant seems to have preferred an appeal on 
16.8.1990. Copy of the said memorandum of appeal preferred before 
the competent authority is Annexure-4 of the paper book, Eventhough 
the appeal had been pretfexd as early as in the month of August, 1990, 
the said appeal seems to be still pending before the appellate 
authority. After hearing Mr.T.P.V.$ubbarayudu, Advocate for the 
applicant and Mr.N,Bhaskara Rao, Add1.CGSC for the Respondents 
we feel that it would be fit and proper to give appropriate direction 
to the appellate authority while disposing of this O.A. 

Hence we direct the appellate authority to dispose of the 
appeal of the applicant filed in the month of August, 1990 within 6 
weeks from the date of receipt of this order it the same is not already 
disposed of. If the applicant continues to be aggrieved by the orders 
passed by the appellate authority the applicant will be at liberty to 
approach this Tribunal afresh in accordance with law. 

15~ptuy-; 1-strart ')o~ 

To 
1, The 5ecretaryto Govt. of India, Union of India, 

Dept. of Telecommunications, Sanchar Bhavan,New Ilhi-1. 
The Chief General Manager, Telecommunications, Hyderabad-1. 
The Telecom fist. Manager, Vijayawada. 050 

4, The Divisional Engineer Phones (Adnn) 0/0 The Telecom fist. Manager, 
Vij ayawada. 

One copy to Mr.T.P.V.Subbarayudu, Advocate, Block 16/5 Krupa Anand cp 
Apartments, Anandbagh, safilguda, Hyd-47, 

One copy to Nr.Nararn Ehasicar Rao, Addl, CGSC.CAT.Hyd.Eench. 
One spare copy. 



Ifl?pED BY 

GHECRED BY. 

IN THE CENTRAL ADMINISTPjTIVE TRIBrJNJ 
HYDERAD BENCH AT HYDERABAD 

THE HON'BLiNØ 	 V.C. 

THE i-iON'ELE NIC>*ASUBRAMAIUAN.M(A) 

AN 

THE T-iON'BLE MR.T.CH1JDPJEyJjJ REDLY; 
M(JIJDL) 

THE HON' BL7j0y : MENBER( a) 

DATED: 1 - 2.1fl92 

OEaLaDGMENT: 

P 

in 

O.A.Nc. 

TaJo 	 (v1.PN6 	 ) 

Aitted and intefim directions 
istued. 
A14 owed 

Disposed of with directions. 

I 

:rn, 

Dismis,$ed 

Di.smØsed as Withdrawn 

Dis/issed for fau1t1  

MA. Ordere' Rejected 
No order as to ODjts 

Central Arnnistratjve TtThØ 	S5?" 
LipP4TCH  

RYDERABA o 

. 	 t4aSii&?' 


